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Affidavi 1o be Foenished by the canaidate alongwith Nomination Paper
Before the Retvening Officer
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Election, do hereby solemnly affirm and state on oath as under:-
{ strike owt whichever is not spplicable)

{13 1 am a candidate set up by —-

B3R

Independent candidate.

{2) Details of PAN and stutas of fling of Income tax return :

—{name of the palitical party § / am contesting o ..

| Sl No. | Names Permanent “The financial wear for l Towal income |
Account Mumber | which the last | showr [n Income |
: (PAN) Imcome-tax return has | Tax Retum | in |
i ST e I M el | beenfiled | Rupees) |
|- Sell Awvesz24k  3vo3 2000 26402300 |
2 | Spouse- = o R - o
. DEpEﬂdErﬂ! ol ﬁhf\'\.ﬁ‘i“ﬂs.ﬁ. a\'ﬂ_&'lﬂ\ﬂ BLYAN 2 00
4 Dependent 2 a i A
B Dependent 3 ... - = 3 '

(3} The following case(s) is' are pending against me in which cognizance has been taken by the court:-

SL [ Offence I Description .
| Mo, N - |
| {a) The details of cases where the court has taken
cognizance, Sections of the Act and description LT |
of the offence for which cognizance taken : |
|
(b} | Name of the coun, Case Mo, and Date of order :
T~y
| taking cognizance : |
|f1;j| Details of Appeal (s} / Application(s) for revision o - '
{1f wry) filed igﬂltm the above order(s) M

4. Cuases in which | have been convicted by # eourt nl‘hw{mhur those reftrred 1w in I"nrrrl pLE

'{ﬂi

The details of cases, Sections of the
Act and description of the offence for |
which convicled

(b) | Name of the Courtis). Case No. and
L Hnmrg} of oederiz) .
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w Punishime | fmpaoee. o

vap That | give bevem bebon tie detnils of oo assets gmoyable and Lamovable vie) ul mysel,

i spouse and all dependents:

A Details of movable assets @

I Mt

. Assels in joint name indicating the extent of joint ownership will also have (o be given

2 In case of depositInvestment, the details including Serial Number. Amount, Date of Deposit. the Schermg.
wame of Bank/ Institution and Branch are 1o be given

3. Value of Bonds/Share Debentures as per the current market value in Stock Exchange in fespect ot o
compinies and as per books in case of non- listed eompanies should be given

# . Dependent’, here means 4 person., substantially dependent on the income of the candidate,
5, Details including amaount is 10 be given separately in respect of each investment)
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. !:.; |: Description
) ¥,

Selfl

Spouse

i

| Dependent-1 | Dependent-2 | Dependent-3 |

Ky |_(_'.'55h in hand

(il | Details of Deposits in Bank
uceounts  (FDRs, Term Deposits

| wnd all other types of Deposits

| including saving accounts),

| Deposits with Financial

Irstitufions, Mon Banking

Financial Companies and
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Dewails of investment in Bonds,
[Debentures/shares and uniis in
| companiesMutual Funds and
others and the amount.

\oeslDcan

0000090

[ (iv) | Tetails of investment in NS5,

| and investment in any Financial
Instrument in Post office or

I Insurance Company and the

amouni

Postal Savings, Insurance Policies

akEheo

AN Ao e

Personal loansfadvance given o
| | o Gormpaay, Tt s,
| irm, Company, Tn :

| other receivables from delvors
| andd the amount.

[vit | Motor VehiclesfAircrafts!
| Yachts/Ships (details of Make,
\ Registration Mo. etc, Year of
Purghase and amount |
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Bite Cod |
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{vit)] Jewelry, bullion and valusble
| thing (give details of weight and
) villue)
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iy Awily other assets such.-s_n-:;:’..;-dll'_-{“‘m-_ e : _ .’_______“___
lalmsfintenest :“"'.'-!17_’_15"_" - f| SR BN L

(i, | Ciross Total value

| Mo sto-ec| Lstons o0 P MAR00

4, Uretnils of linmovable assets:
(Mewe: 1 Properties in joint ownership indicating the ©xwent of joint ownership vill also have (o be indicat
2. Each land or building or apartment should be mentioned separstely in this format.)

(8

M

e = - _.WL NTESER
[.ocatioms)

| Surveyoumbertsy 0 00 ' |
Area (Total measarement in

aeres) w ‘ |
| Whether inherited property o

{Yes or NO)
o

Date of purchase in case of self __.-""?f’ B I
aeouired property |

Cost of Land (in case of \(‘f |
urchaselal the time of
Eurcha:sc % |
Any Investment on the land by '
1 way of development, |
| | construction ete, {
Approximate Current marke! ]
value |I l

Survey number(s)

Area (Total measurement in v!',)}
4. fi) .

Whether inherited property &

(¥es or NO) — MD‘
Date of purchase in casc of self
| acquired property N !
Cost of Land (in case of =
purchase) &t the time of N

X

purchase
Any Investment on the land by 7
way of development,
construction efc.
Approximate Current market
L alue 3
(iii) | Commergial Buildings
(including apartments) |
| -L.ocation(s) ¢ '

| I_;S‘;rvcy numbar(s) g |__ g

Built up Area (Total

| |messurementinsq. ft) §

Description ' Tsel [ Spouse ‘Dependent-1 llepcndt'n;-l'll Dependent-} |
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[ wiher inherited propert;
L€ en0r NO)

—

T T R h T r—
| Lt af purchase incase of .o
ALiped propers

]

vl of property (in case of
i rehase) at the time of
L "chase

¥

Ay Investment on the
poiperty by way of
development, construction eic,

Approximate Current marke)
| value

| Residential Buildings (including
Apartments, )
-Location(s)

- Survey nimber{s)

Acrea (Total measurement in
s i)

Built up Area (Total
measurement insg. f.)

‘Whether inherited property
| [¥es ar NOJ

| Date of purchase in case of self
| sequired property

| Cost of property (in case of
purchase) at the time of
urchase

way of development,
construction efc,

Ay Investment on the land by

Approximate Current market
vitlue

tv)

i) |

Others (such as interest in
|_property)

————

Total of Current Market
Value of (i) to {v) above

(6] 1 give herein below the detsils of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank + institution, entity or individual and amount for each item)

II$..
| ™o,

Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
_ HUE |
el |
' (i) | Loan or dues fo Bank/Financial vec boe '
Lnstitution{s) Fra [

Name of Bank or FI ~ P .
p ] 19893} 00 . A |
Mature of loan o |
| Loan or dues to any Prduponits S81, |

| individuals/ Entity other than Swhe -

| mentioned in (i) above. . - |
Mame(s) = Sooene \' i i
Amount cutstanding |

| Mature of loan

|




Aty olher ihhllily

i' Gerand total of liabilities
m{ﬂ:} i 'H_a [oh

[lues to departments dealing
with government
‘atconmodation

1 "Duies to departments deaing
i with supply of water

Dues to departments dealing — 7 B 1
with supply of elecrricity / |
| Ducs to departments dealing s =
with supply of .
telephones/mobiles &l

Dhues to departments dealing
| with povernment transpor
{meluding aircrafts and
helicopters)

[neome Tax Duses

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

| SelesTax Dues

Any other dues

[ Grand total of all Govt. dues

{7} Details of profession or eccupation:

£ Self..... MLa., 1 Qe sons Tebasy

b. Spouse .. FsusewnFE
(8} My educational qualification is as under:

Reack Pandw ﬂh\ﬁil1"‘|_'-j_ RN e |

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Marc of the School /College/ University and the year in which the course was completed. )

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:

I. | Name of the candidate

Shu/Semt/Fuem. AR MOMN B SR

2. | Full postal address
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Number and Name of the constituency and
Sifle

o - RBaxpol

Name of the Political party which set up the
candidate {otherwise wrile ‘Independent')
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~| (a) Mumber of cascs in which conviction order |

passed (other than those referred to in Form 26)




i Tl namber ol Pending ceass whene the
canm (5] have takun cognizale —

B i—l:_'p‘.i. Mafr =

!_ | A ST —— P

Y e 'l';- \u_|1|-|,"|'| Fpad i .'I ‘.s'l Jro ot
T kel | Income Tas Retirn filed |
| fietndi muvs T2anb 1 T adaes | AR
W |
| (e ngpmd«.-ulti'mc .ﬂ-.&]'ﬂﬁ HhLSh | SNTEISEEYS T S agAayio v |
| 6. Dtl:nil! of Assets und Liabilities in r rupees- L 1
i Description Self [ Spouse | L‘.‘re%‘_mt-l' ‘Dependent-il | Dependent (1] |
[ A Movealble - _1 - B
o Asst Total value) | ‘“?E'-"“ : f’*""‘“_._‘-'_‘"f““ - |
| Immovahle i i
|| Asset : | | ; 3 _.J[.. W |
fi) | Purchase Price and |
Development Cost of
Immovarble Propery

(Total Value) | ' -]
(ii) | Approximate Current |

Market Price of |
Asses (Total Value)
[ 7 Liabilities

- - A 3e00

I (1Y Government

dues (Total)
(ii) Loans from Bank,
Financial Institutions and

N - g Ty

{Give details of School / University education with full form of the centificate/ diploma! depree
course) (Mame of the Schoal (College! University and the year in which the course was completed.)

VERIFICATION

1, the deponent, sbove named, do hereby verify and declare that the conterss of this affidavit ane true and comect 1o the

best of my  knowledge and belicf, no part of it is folse and nothing material has been concealed there from. | further
ilizclpre that :

(a1} there is no case of conviction or pending case against me other than those mentioned in ems 3 and 4 above,

i1} I miy spouse, or my dependents do not have any asset or liability. other than those mentioned in itéms 5 and 6
abwe,

1, T T I o T .. " | N ———— T D ) D T
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Nete: 1 Affidavit snould be filed tatest by 3.00 7™M on the last date of filing nominations,
= Affidavit saould be sworn before an ath Commissiomer or M istrate of the First Class or hefore w Mo
Public,
2 AN columna should be flled up and na column 1o be left blank. If ihere is no information o furmish oo of
any itam, elther “Nil" or “MNot soplicable”, as the case ma, be, should be mentioned

# The affidavit should be either tvpad or wrinen legibly and neatls
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INFORMATION

DE AJAY KUMAR SINGH
SHEI VISH TH SING
SIS SE

STATE BANK OF INDIA, SECRETARIATE Branch. Fatna 10839462141

DEPOSITS WITH BANK (HLUT)

PNE, RAXALL 410800010001 2340
STATE BANK OF INDIA, RAXAUL 10973184485
INDIAN OVERSEAS BANK RANAUL 3417

TOTAL

DETAILS OF INVESTMENTS IN Bonds /Mutual Fund etc
SELY

SBI Life Insurance

HLF

[reposit with Bajaj Allianz Life Insurance
Deposit with Life Insarance MF

TOTAL

DETAILS OF INSURANCE POLICIES

FREMIUM PAID { EIGHT INSTALMENTS OF Re. 1587 3.000 Till Date
HUF

FREMILUIM FAID ( ONE INSTALMENTS OF Re.9] 304)

Deposit with Life Insurance MF

TOTAL

SSETS 31.12.2011

238351.63
141847.00
15954185
118363.00
413751.85
65810348

10000300
300000.00
100000.00

40000000
S00000.00

126954.00
9130400

21828800
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4 IN TION ABOUT DETAILS OF WEBLE ASSETS 31,12 2011
DR AJAY KUMAR SINGH :

S.N. LOCATION KHATA NO. EHESARA NO.  EXTENT C. MARKET VALUE
1 Village Raghunathpur Anchal-Ramgarhwa 171 583 0-16-0
2 Village quhunml1put',ﬁ;rlclm1-ﬁamgarh\'-'ﬂ 3246 0-1-15
3 Village 'Raghunathpur,nndml-Rmn,qm'h Wil 203 555 0-15-14
4 Village Rugmmathpur,ﬂﬂchal-ﬂamgnrhwa 247 573 0-11-14
5 Village Rﬂghunnﬂlpur,ﬁnchal—ﬂﬂmgurhwa 574 0-3-14
6 Village RaghunathpurAnchal-Ramgarhwa BTS: 0-11-0% ¢
7 Village Raghunathpur.Anchal-Bamgarhwa 576 0-16-10
&  Village Raghunathpur,Anchal-Ramgarhwa 49 577 0-15-00
9 village Raghunathpur Anchal-Ramgarhwa 578 0-12-07
1 Village Eﬁghnnnl}lpul',ﬂr{hui-ﬂmtgﬂ|'I1wn 879 0-12-09 8
11 Village Raghunathpur,Anchal-Ramgarhwa 580 04-13-08
12 Villuge RaghunathpurAnchal-Ramgariwa 47 3284 D-7-14.2
1% Village Raghusnuthpur Anchal-Ramgariwi B2ET O=1%11
14 Village BaghumithpurAnchal-Ramgarbwa i F286 0-4-10 48
5-08- 18 @ ~ -3Z67000.00
DETAILS OF SO-AGRICULTITRAL LANI i
5N LOCATION KHATA NO.  KHESARANO.  EXTENT S . MARKET VALUE
Villdae Eoarhtthptir A fiad- Bapgg il 4 A 28050504 Q- 10-0 l' 1 SOO008,00
I
RESTRENTIAL BUILITNG
5N, LOCATION EHATA N KHISARA NO EXTEN 1 . MARKET VALUE
i Vilhige ReghupaahipueAnchal-Ramgarivea 5 1357 0-0-71 L 1 EOGOM0.00
FLATS I8 ALARTMENTS
SLONGL OCATION FEATT e,
f MATESHAWEY APARTMENT 405 SAS0000.00
VISHWESHARA LA NALAK, PTANAN TH
2 MATESHAWEY APARTAMENT 404 = | GRO000.00

WHAO00Q.00

VISHWESHARALA NAGAE, TANAFLE — .
ATATO00.00
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